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OB No.240/96
Gopal'Lal .o Applicant
Versus L

nion of India and Qthers «. Pespondaents
Mr. Arvind Bhardwaj, Counsel Lo the applicant
CORAM:

HON'ELE MF. SOFAL FRISHNA, VICE CHATFMAN

HOM'BELE MF., CQ.FP.SHAFRMA,ADMIMNISTFATIVE MEMEEF

ORDER
PER. HOI'ELE M-, O F,SHAPMA, ADMINISTFATIVE MEMEER

In this applicabion under Zzction 19 of the Administrative Trilunals

Act, 19285, Shri Gopal Lal has prayed that the vetrvenchment of the applicant

%?fectei Ve L.

20-6-87 bz dezclarsld as illegal =nd the vespondenks may b2
directsd to reinstate rthe applicant in servics with all Lhack wages and
consequential kenzfits.

2 Luring the érguments on the question of admizsion of the OA, the
learnzd counasl for the applicant stated that the applicant has made a
representation, Annsrure-A>S Jdatsd  15-12-199%5, o the Asziztant Enginsev
(Tzlegraph), Pailway Blactvification Froject, Sawaimsdhopoar, with regard o
hiz grievances. He addz that since he wanks ko porsus the mattzr with the
Departmental Anthorities with rzgard to hiz grievance, 12 SeelE permi ission Lo

withdraw ths
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